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INTRODUCTION

L. the Chairman of the Public Accounts Committee as authorised by
ithe Committee, do present on their behalf this 145th Report of the Com-
mittce on paragraph 38 of the Report of the Comptroller and Auditor
General of India for the ygar 1980-81, Union Government (Defence Ser-
vices) on Delay in disposal of fired cartridge cases of high calibre relating
‘to the Ministry of Defence.

2. The Report of the Comptroller and Auditor General of India for
‘the vear 1980-81, Union Government (Defence Services) was laid on the
‘Table of the House on 5 April, 1982.

3. This Report deals with the accumulation of huge stock of about
'5.449 tonnes of fired cartridge cases valuing Rs. 13 to 14 crores.  In this
Report the Committee have commented upon the delay of more than 7
years in taking action regarding disposal of these cartridge cases. The fired
cartndge cases had been accumulating prior to September 1973 and it was
only as late as August 1980 that the decision was (aken to dispose of types
‘B” and ‘C” fired cartridge cases locally while reformable type ‘A" cases were
to be sent direct to factory ‘R’ for reforming.

4. The Committece have expressed their concern over the fact that six
precious years were los: in carrying out trials and coming to some definite
conclusion. The Committee find that in 1972 the Director Ordnance Services
took up with the Director General, Ordnance Factories the possibility
of utilisation of the silicon bearing cartridge cases for the manufacture of
new cartridge cases and accordingly trials were conducied at Factory B’
during 14 April 1972 to 19 October, 1972. However, the AHSP refused
‘to give ‘carte Blanche™ for the use of silicon brass for the manufacture of
various types of cariiridge cases in use with the services and it took more
(han 2 years in pursuing the AHSP cven to write to D.G. for further triais.
‘Ultimately these car:ridge cases were proof fired in 1978,

5. Ac at least Rs. 50 crores worth of scrap was stated to be lying in
various defence installa‘ions at the end of the vear 1981, the Committce
expect that the standing committee on mate-ial conservation would be able
to rccommend measures for early segragation. processing and re-use or
cale of the different types of matal scrap generated by the ordnance facto-
ries and other defence establishments so as to facilitate their disposal/
-utilisation in the bes: possible manner.

(v)



(vi)

6. The Public Accounts Committee (1982-83) examined paragraph:
38 at their sitting held on 20 December, 1982. The Commiitee consi-
dered and finalised this Report at their sitting held on 20 April, 1983, The-
Minutes of the sitting form Part JI* of the Report.

7. The Committee would like to express their thanks to the Ministry
of Defence etc. for the cooperation extended by them in giving information.
to the Committee.

8. The Committee also place on record their appreciation of the as-
sistance rendered to them in the examination of this paragraph by the
office of the Comptroller and Auditor General of India.

New DELHI; SATISH AGARWAL
April 22, 1983. Chairmian,
Vaisakha 2, 1905(S). . Public Accounts Committee.

*Not printed. One cyclostyled copy laid on the Table of the House znd five copics.
ced in the Parliament Library.



REPORT
Delay in disposal of fired cartridge cases (of high calibre)

Audit Paragraph:

1.1 An examination of the position regarding disposal of fired cartridge
cascs of high calibre revealed that three types ‘A’ ‘B’ and ‘C’ (of foreign
manufacture) had been accumulating in various ammunition depots prior
to September 1973.  Efforts made by the Director General, Ordnance
Factories (DGOF) to uilise the brass scrap of these fired cartridge cases
in the manufacture of cartridge cases of indigenous ammunition did not
succeed on account of their having silicon as reported by ordnance factory
‘P* in October 1973. A Command Head-quarteris (HQ), therefore, re-
quested (November 1973) the Director of Ordnance Services (DOS) at
the Army HQ for an early decision regarding clearance of the huge stock
of these cases. - 1L,

1.2 The DOS decided (August 1976) that high calibre cartridge cases
would be stored centrally in covered accommodation at ammunition depot
‘X".  For this purpose the Command HQ were advised (September 1976)
to make out ap intake plan of ammunition depot ‘X’. Accordingly, 6.96
lakh fired cartridge cases (5,102 tonncs) consisting of 2.31 lakh type ‘A’
(2,612 tonnes), 2.58 lakh type ‘B’ (2,117) tonnes) and 2.07 lakh type ‘C’
(373 tonnes) were backloaded and received in ammunition depot ‘X’ dur-
ing October 1976—March 1978 and an expenditure of Rs. 4.13 lakhs was
incurred on freight, handling, etc.

1.3. Although it was known that the fired cartridge cases contained
silicon, instructions were issued (May 1977) by the DOS to issue fired
cartridge cases of types ‘B’ and ‘C’ to ordnance factories ‘P’, ‘Q’ and
‘R’. Factories ‘P* and ‘Q’ intinmated (June 1977) annunition depot ‘X’
that the subject cartridge cases were not required for their use or were not
suitable due to high siliccn content, Factory ‘R’ also declined *June 1977)
to accept these cartridge cases as it was in the initial stages of re-utilisation

trials,

1.4. Tn July 1977, the DOS instructed ammunition depot ‘X’ to issue
17.0C0 cases (about 200 tonnes) of type ‘A’ to factory ‘R’ for ‘reformine
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trials’ but it could accept only 2,060 numbers (about 23.4 tonnes) as its
requirements were for freshly fired cases without dents or damage so that
reforming could be economical and effective with less effort. Based on
these requirements, the Command HQ estimated (March 1978) that only 30
per cent of the holding of fired cartridge cases of tpye ‘A’ in ammunition
depot ‘X’ was likely to be selected by factory ‘R’ for re-utilisation purposes.

1.5 Consequent of refusal by factories ‘P’ and ‘Q" to accept fired car-
tridge cases of types ‘B’ and ‘C’ and factory ‘R’ being interested only in
reformable type ‘A’ cases, it was decided (August 1980) by the DOS that:

— non-reformable cases of type ‘A’ and cases of types ‘B’ and ‘C
be disposed of locally by the depots in the normal manner ins-
tead of being despatched to ammunition depot X’; and

—— reformable cases of type ‘A" be sent direcy to factory ‘R’ by va-
rious ammunition depots ‘

1.6 A further quantity of 1,719 tonnes (type *A’: 771 tonnes; type ‘B’
800 tonnes and type ‘C’: 148 tonnes) of fired cartridge cases accumulated
at ammunition depot ‘X’ during April 1978—September 1980 and an cx-
penditure of Rs. 1.39 lakhs was incurred on their back-loading from va--
rious ammunition depots.

1.7 As on 31st December 1980, ammunition depot ‘X’ was holding
centrally 8.58 lakh fired cartridge cases of 3 types (5.976 tonnes) valued
at Rs. 14 to 15 crores.

1.8 The Ministry of Defence stated (September 1981) that the fired
cartridge cases were stocked centrally in ammunition depot ‘X’:

— to atiract purchasers having capability to pay higher prices for
the bulk purchases in the auction;

— to rclieve congestion in the various ammunition depots and to
make available storage space for service ammunition; and

— to feed factory ‘R’ being closer to ammunition depot X’ with these
cartridge cases.

1.9 The Ministry added (November 1981) that 0.54 lakh fired cart-
ridge cases (527 tonnes) were auctioned in March and July 1981 at the
sale rates of Rs. 24,940 (type ‘A’), Rs. 24,830 (type ‘B’) and Rs. 24,560
(type ‘C’) per tonne realising a sum of Rs. 1.24 crores and that the entire
holding (5,449 tonnes) valued at Rs. 13 to 14 crores presently he]'d with
the depot was being auctioned through the Director General, Supplies and
Disposals as no local bidder would be capable of taking such huge tonnage.
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- 1.10 The case thus revealed that:

— without first exploring the utilisation of fired cartridge cases of
three types either from the DGOF or any outside agency, ins-
tructions were issued to store them centrally at ammunition depot
‘X’ thereby resulting in an infructuous expenditure of Rs. 5.52
lakhs in respect of types ‘A’ ‘B’ and ‘C’ (6821 tonnes) towards
freight handling, etc.; and

— a huge stock of about 5,449 tonnes of fired cartridge cases
(valued at Rs. 13 to 14 crores) had accumulated for over 7
years, disposal of which was yet (November 1981) to be made.

[Paragraph 38 of the Report of the Comptroller & Auditor General of
India for the year 1980-81 Union Government (Defence Services)]

1.11 The Audit Paragraph points out that 3 types of fired cartrigges
-cases of high calibre had been accumulating in various ammunition depots
prior to September, 1973.  During evidence before the PAC in Decem-
ber, 1974, the Master General of Ordnance Branch had stated that fired
cartridge cases of high calibre were being accepted by the Director General
of Ordnance Factories.  Asked as to how the accumulation of these fired
cartridge <ases occurred prior to September, 1973 when these cases were
being accepted by the DGOF, the Ministry of Defence have stated in a
note: .

“Since the DGOF was accepting fired cartridge cases of o.her than
“M” stocks of “M™ (type A, B. and C) fired cartridge cases
accumulated at the depots prior to September, 1973. At a
mecting held in the office of the JS(O) on the 21st April, 1972
it was decided that cartridge cases of type ‘A’ would henceforth
be reformed with a view to re-utilising them in fresh production
of this type of ammunition. This was subject to successful

completion of trial reforms.”

1.12. Asked about the circumstances in which the Ordnance factories
‘stopped accepting these fired cartridges, the Ministry of Defence stated in

a note:

«“ .. .despatch of fired cartridge cases of “M” to ordnance fac-
tories wag stoped for the following reasons:

(i) to explore possibilities of reforming cariridge cases of type
‘A’ for re-utilising in fresh production of ammunition.
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(i) because of negotiations with National Small Industries Coz--
?(c;ration for the sale of fired cartridge cases of types ‘B’ and

1.13 In a subsequent note, the Ministry have added that “the supply

of cartridge cases type ‘A’ to DGOF has not been stopped at any stage as.
reformable ones are still being sent. The supply of cartridge cases of type
‘B’ and *C” was stopped in March 1974 on receipt of information that these

cartridge cases were not acccptable to the DGOF for re-melting or rcfor-
ming.”

1.14 It was stated by the Master General of Ordnance Branch (MGO)-
in their letter dated 1 February 1972 that sincc DGOF was not prepared to
undertake reforming of fired cartridge cases of foreign origin, all types of
thesc cartridge cases (brass/steel) except type ‘A’ cartridge cases should be
disposed of in the normal manner. Again in his letter dated 5 March
1974 _all headquarters of various Commands were informed by MGO that
the fired cartridge cases which were not acceptable to the DGOF might
be disposed of in the normal manner viz. fired high calibre cartridges cases
of brass of “M” which are not reformable, fired high calibre cartridges
cases of steel which are not reformable and fired cartridges cases of SAA.
of steel. The Ministry of Defence have informed the Committee in this’
regard that “the Command Headquarters passed on the above instructions
to Depot concerned and resultantly they disposed of a quantity of 54,475
Fast European origin fired cartridge cases through public auction.™ How-.
ever. the Army Headquarters had, on 27 March, 1974, issued instruc.ions
to all their Commands to suspend the disposal of the fired high calibre
cartridge cases of brass of “M™ only which were not reformable as National
Small Industries Corporation, Ltd., New Delhi had expressed their desire to
purchase the same.

1.15 The Committee enquired why instructions were issued in May
1977 to issue fired cartridge cases of type ‘B’ and ‘C’ to ordanance facto-
ries ‘P*. ‘Q’ and ‘R’ when it was known to the Directorate of Ordnance
Servicey that these cases contained silicon as brought out by ordnance
factory ‘P’ in October 1973 and whether this decision was based on any
request received from these factories. The Ministry of Defence have
stated:

“ft was decided in Secrctary |(Defence Production) Meeting held
on the 15th January 1977 that ‘B’ and ‘C’ type cartridge cases
would be accepted by the Ordnance Factories for their own con-
sumption and hence these cartridge cases were not to be dis-
posed of, Based on the decision taken in this mecting
necessary instructions were issued to all concerned by the
Army Headquarters/OS Directorate.
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“....No request was received from the Ordnance Factories direct..
The cartridge cases were issued at the reques; of the DGOF
who was aware of the silicon content in the cartidge cases.”

1.16 In a further note dated 11 November, 1982 the Ministry of De-
fence have added:’

“....After receipt of nil requirements of type ‘B’ and ‘C’ fired
cartridge cases from Ordnance Factories, ‘P’, ‘Q’ and ‘R’ the
Army Headquarters again took up the matter with the DGOF
with the request to issue instructions insisting upon the

Factories to accept these cartridge cases from the Ammunition
Depot, ‘X’ and forward their requirements to the Depot. since

no instructions were issued by thc DGOF, the matter was re-
ported to the Secretary (DP) in October, 1977 for disposal

instructions in consultation with the DGOF, The case was
regularly pursued till February 1980, when at the Production
Review Mceting held on the 11th February 1980, the DGOF
categorically stated that these cartridge cases should be dis-
posed of in the normal manner.”

1.17 It has been pointed out by Audit that it was decided in August
1976 that high calibre cartridge cases would be stored centrally in cover
accommodation at ammunition depot ‘X’ Accordingly 5102 tonnes of
fired cartridge cases were back loaded ang received in this depot during
October 1976 to March 1978 after incurring an expenditure of Rs, 4.13
lakhs on freight; handling etc.

Asked as to why the fired cartridge cases were kept stored at ammuni-
tion depot ‘X’ even after 16 January 1977 i.e. the date on which the
signal was received from the DGOF for despatching the cartridges of ‘B”
and "C’ types to factories ‘P, ‘Q’ and ‘R’ the Ministry of Defence have
stated:

“Since the requirements received from all the factories were nil,
none could be sent to the factories. The Army Headquarters
had decided to store the cartridge cases centrally till a final
decision had been taken regarding the mode of their disposal.”

1.18. The Audit para points out that it was brought to notice by
Factory ‘P’ in October, 1973 that the fired cartridge cases contained
silicon. However it was only on 21 July 1980 that a decision was taken
to the effect that the silicon shells of type ‘A’ which were being taken for
reforming should only be kept aside and the balance scrap should be
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d}isposed of, A.sked about the reasons for taking about 7 years in taking
the above decision, the Ministry of Defence have stated in a written note:

“The .Cartg. Casgs of “M|N” contain Silicon as an alloying element
In the specified range of 0.45 to 0.75 per cent.

s

Ordnance Factorics manufacture various other types of cartg.
cases to specifications of a foreign country ‘K’ which do not
allow the use of Silicon in the 70|30 Brass specified ag the
basic material. Silicon is permissible only to the cxtent of
0.005 per cent as an impurity as laid down in the rclevant
specifications governing the use of this material. On account
of this restriction on the percentage of silicon, the Fired
Silicon-bearing cartridge cases can not be utilised as scrap for
manufacture of these cartg. cases. Further-more, the scrap
bearing Silicon can not be melted in the same shop in which
silicon-fre¢ material for manufacture of Cartridge Brass for
the ultimatc production of these Artillery Cartridge Cascs and
Small Arms Ammunition is produced, for fear of contamina-
tion, as it would be difficult to distinguish the two types of
process scraps that would arise.

The DOS took up with the DGOF the possibility of utilisation of
these cartridge cases in 1972. Since the plant facilities for
either fresh manufacture or reforming of type ‘A’ cartg. cases
were non-existing in the Ordnance factories, it was decided
by the DGOF to conduct certain preliminary trials for the
manufacture of new cartg. cases using silicon bearing material.
Trials were conducted at Factory ‘P’ (14-4-72 to 19-10-72)
by melting of certain percentage of silicon-bearing fircd cart-
ridge cases of ‘M’ origin, for the manufacture of another type
of ammunition cartg. cases, which, was a regular item of brass
cartg, case manufactured at actory ‘P’. Though the trials were
successful from the manufacturing point of view. the AHSP
refused to give “Carte Blanche” for the use of silicon-brass in
the manufacture of various types of cartridge cases in usc
with the services and under current manufacture in Ordnonce
Factories and insisted that the process lines should be scrupu-
lously kept separate 10 avoid a mix-up with the other non-
silicon bearing brass materials. Factory ‘P theref(\.re. ap-
proached the DGOF (27-6-73) to suitably prevail upon
AHSP for permission to use silicon-bearing scrap. The
DGOF took up the matter with AHSP for permissnoP {0 use
silicon-bearing  scrap (24125-3-75). AHSP mform.cd
(6-6-75) that permission could not be granted without restric-
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tions. The matter was again taken up with AHSP (4-7-75)
with copies to Director|P&C and DGI explaining the whole
case and requesting for permission for the use of gilicon--
bearing scrap in the manufacture of cartg. cases. The AHSP
referred the case to DGI (27-8-75) recommending trials.
The proposal for trial was agreed to by DGI (20-10-75).

The matter was discussed in the Raksha Utpadan Board Meeting
on the 25th and 26th November, 1976 and the following deci-
sions were taken:—

(a) The DGOF would reform 500 Nos. of Type ‘A’ fired
cartridge cases. For this purpose he would require 500
cartg. cases washed immediately after practice firing as per
instructions already issued by the DOS.  The cartg. cases
were to be despatched to Factory ‘R’. Detailed despatch

advice including packing and marking instructions would be
intimated by thc DGOF to the DOS.

(b) The DGOF would also roll an experimental batch of brass
sheets to “N” specifications from fired Type ‘A’ cartg. cases.
These sheets would be formed into Type ‘A’ cartg. cases
for trial Jot. For this, he would require 5 tonnes of Type
‘A’ cartg. cases which were held in the DOS stock.”

Pursuant to these decisions in the RUB meeting of November 1976
trial manufacture of another type of Cartg. cases was under-
taken using Silicon-Brass fired cartg. cases. These  cartg.
cases were proof fired in 1978 and did not show any abnor-
mality. However, the problem of keeping separate lines c_»f
production for the OF cartg. cases and Small Arms Ammuni-
tion cartg. cases rcmained as no separate facilities were set’
up for processing of silicon brass scrap.

Reforming of Cartridge Cases

Pursuant to the decision taken in RUB Meeting of November 1976. |
it was decided to conduct trails for reforming of 'type ‘A’
cartridge cases only...... Cartridge cases for reforming were
despatched by depots as carly as 1976-77 onwards and issue
of reformed cartg. cases started from the —year 1977-:18; _
Reforming had necessarily to be done -only in the new type rA
cartridge case shop at Factory ‘R’ Wl}tch was set up as a New
Projoct. The manufacturing facilities became fully opcra--
tional only during 1979.
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Sumar_ising, it may be observed that the Ordnance Factories made
vigorous efforts right from the year 1973 onwards for the
utilisation of fired cartridge case of “M” but they could not
be utilised by remelting on account of their Silicon content.”

1.19. The Audit paragraph points out that in July 1977, the Director
-0of Ordnance Services instructed ammunition Depot ‘X’ to issue 17000
(about 200 tonnes) of type ‘A’ of fired cartridge cases to factory ‘R’ for
reforming trials, but it could accept only 2060 number (about 23.4 tonncs)
as its requirements were for freshly fired cases without dents or damages
so that reforming could bc economical and effective with less effort. The
‘Committee wanted to know as to when the trials were actually conducted
.and whether thesc trials proved successful and economical. The Ministry
-of Defence have stated:

“Reforming trials of these 2060 nos. of fired cartridge cases re-
ceived by Ordnance Factory ‘R’ during the period 7-9-1977
to 23-11-1977 were conducted in the end of 1977|carly 1978
and proof samples from the concerned lot were despatched
to a proof establishment on 14-2-1978. Proving was success-
ful and yield was 66.6 per cent. From January, 1981
onwards 16,967 nos, of fired cartridge cases were accepted
by Ordnance Factory ‘R’ for reforming operations.”

1.2. Asked as to why the ordnance factory accepted 2060 cases only
-against its demand of 17000 cases, the Ministry of Defence have replicd:

“17000 numbers of fired cartridge cases of type ‘A’ were released
for Factory ‘R’ but only 2060 numbers were collected by the

Factory due to shortage of storage space and the low target
of production during 1977-78.”

1.21. Consequent on refusal by factories ‘P’ and ‘Q’ to accept fired
cartridge cases of types ‘B’ and ‘C’ and factory ‘R’ being interested only
in reformable type ‘A’ cases, it was decided by the Director of Ordnance

" Services in August 1980 that non-reformable cases of type ‘A’ and cases
of types ‘B’ and ‘C’ be disposed of locally by the depots in the normal
manner instead of being despatched to ammunition depot ‘X’ and re-
formable cases of type ‘A’ be scnt direct to factory ‘R’ by various ammuni-
tion depots. When asked about the total quantity of fired cartridge cases
of type ‘A’ sent to the ordnance factory ‘R’ during the period September,
1980 to April, 1982 and the guantity processed, the Ministry of Defence
have replied in a note:

“During the period September, 1980 to April 1982, 701290 num-
bers (783.35 tonnes) of reformable (type ‘A’) fired cartridge
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cases were sent to Ordnance Factory ‘R’ various ammuni-
tien depots. During the period May 1980 to April 1982
43,500 numbers of reformable fired cartridge cases (type ‘A’)

were processed giving yield to 20,000 numbers of acceptable
cases.”

1.22. In a further note, the Ministry have furnished the following

«details of receipt, acceptance, rejection, etc. of the reformable cartridge
cases:

“Receipt from Depots

Year Quantity
1970-77 - . . . . . . . . . . 950 nos.
1977-787 . . . . e . . . . . 3,180 ,,
1978-793 . . . . . . . . . . . 1,130
1979-80 . . . . . . . . . . . 18,236 ,,
'1980-819 . . . . . . . . . . . 66,324 ,,
1981-82 . . . . . . . . . . . 4,035 ,,
1982 (3/82 to 8/82) . . . . . . . . - 12,590 .,
Total quantity eceived . . . . . . . - 1,05,845 Nos.
Quuntity Reformed and accepied . . . . . - 49,806 No:.
Quzntity Rejecied . . . . : . . . - 24,948 Nos.
Qu-ntity available in hand . . . . . . . 35,011 Nos.
(As on 15-9-1982) . . . . . .

1.23. Explaining the position regarding utilisation of the fired cartridge
«cascs, Member, Ordnance Factories Board stated in evidence:

“About the utilisation of the fired cartridge cases there are two
systems—one is by remelting and using for fresh manufacture
and another onc is by reforming of those cartridge cases
which are now in the current production. Now, in remclting
we made some attempts. Wc found that silicon is one of
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the .consfituents which is not permissible under the current.
specification under which we are making cartridge cases in
prdnan.ce factories. So, that attempt made initially to utilise
it directly in the ordnance factorieg did not yield any positive
results and secondly when we found it useful we also made an
attempt to get it bartered from trade for material to our
specification. ... that was not successful. First we melted
it then we found it will not be usefu] for production purposes.
That refers to type ‘B’ and ‘C’ fired cases. Another one is
type ‘A’ cartridge cases for which the Government sanctioned
a project for manufacture of the new cartridge cases which
was commissioned in 1979-80. So, as soon as it was commis-
sioned we started taking the type ‘A’ fired cartridge cases of
reforming. We found that all the cartridge cases which are
lying in depot are not suitable for reforming. Some have got
damages and dents which are beyond repair. So with the
initial experience of reforming of these cartridge cases, we
learnt which one to use for reforming and in 1980 we gave
them a complete guideline for selecting those cartridge cases.
we will take from depot and we will reform them. Uptill
now we have received about 1,05,845 such cases from the:
depot for reforming, of which we have processed and got
accepted 49,896 numbers.”

The witness further stated:

“Now from the value of the 1,05,000 which we have reformed. as.
per the production value of 1981-82 we have reformed cart-
ridge cases to the extent of Rs_ 2.81 crores worth which other-
wise we would have manufactured from fresh materials. So,.
this is the gain awhich wc have got from reforming type ‘A’
We will continue to reform but after segragating the reform--
able type and the non-reformable type. Of course, the D.O.S.
will take the general course for disposal of type ‘A’ fired cases
not found suitable for reforming.”

1.24. The witness added that the reforming of fired cartridge cascs.
could be done only in Ordnance Factory ‘R* where they had installed a
plant in 1979-80. Enquired about the full details in regard to the above:
plant, the Ministry of Defence have furnished the following note:

“Estimate and final costs

The plant for the manufacture of new cartridge cases for type ‘A”
ammunition. has been erected at Factory, ‘R’. The informa--
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tion asked for in respect of the type ‘A’ cartridge casc plant
is furnished seriatim:

Head

Estimtted  Fipal#*
cost (Rs.in lukhs)
(Rs.in lakhs)

(i) Plant & M- chinecry

529 495" 38
wi1vi Wor s, . . . 95 9506
TOTAL 624 590" 44

*Final costhasnotyet been arrived zt as certiin peymentsare yet to be mede. Thefigurc is
on the busis of order velue.

(a) Time of completion originally envisaged: October 1977.
(b) Date of actual commissioning: February 1978.

(a) Reasons for cost overrun: There has not been any cost over-
run so far, ‘

(b) Reasons for time overrun:

There was a slippage of 5 months on account of delay in reccipt
of power pack for induction annealing equipment. The power
pack is an equipment required for cnergising the induction
heating equipment for annealing the cartridge cases. The con-
tract for the supply of the induction heating equipment was
concluded with the licensors on 14-12-72 and the
period was 17 months.
ber 1974.

delivery
The heater was received in Novem-

Only after receipt of the equipment at the site, it came to light that
it did not include the power pack. Since the suppliers did not
provide details of the equipment in the draft contract, it was
not possible 1o verify whether in the terminology used by them
the supply of the heater was without the vital power pack
equipment. Persuasion to supply the power pack within the

scope of the contract having failed there was no other alter-
native but to procure the power pack separately from the trade
after locating the source of supply.

Total capacity: 60,000 Cartridge Cases per annum in 1X2 hour
shift.

\
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(a) Actual performance:—year-wise;

Year Type ‘A’ Type ‘A’ TypeD TypeE  Type B
Carlg. Cartg. Gase Casc Case
Casc (New) Gase
(Reformed)
1977-78 . 415 _ 1,296 Nil Nil 1,500
1978-79 . Nil 1,000 6,000 Nil Nil
1979-80 Nil 8,600 5,000 20,000 .
1g80-81 . 450 14,000 Nil 36,000
1981-82 . 7,050 16,000 Nil 2,000
1982-83 - 9,210 18,000 Nil Nil

(Upto Dec. rgéz)

(b) Reasons for shortfall, if any:

There was no shortfall as such. However, type ‘A’ Cartridge

Cases were not produced in bulk since matching shells were
not available duc to some problems at the Shell Forging

Plant at an Ordnance

Factory,

Capacity to reform the used Cartridge Cases: The plant installed is
intended to manufacture new type ‘A’ cartridge cases and as-
such the capacity of reforming fired cartridge cases was not
taken into consideration while formulating the project, nor was
any such assessment carried out at a subsequent date. Certain
facilities are common to reforming/new production and can be
utilised as required. Reforming of fired cartridge cases will,
however, result in the scaling down of the production capacity
of new cases proportionately.”

1.25 When the Committee desired to know the latest stock position of
fired cartridge cases held in ammunition depot ‘X’ and other depots and
the value thereof, the Ministry of Defence have stated:

“Holdings of fired cartridge cases of East, European origin as on
30th June 1982

Holdings at Ammunition Depot ‘X’

Item Holdingsin Nos/Tons Value -
(Type) Nos. Tons

Type ‘A’ 189563 2142-062 Rs. 5686980000

Type ‘B’ 312,274 2685°566 Rs. 71823020°'C0

Type ‘O

309424 509° 179 Rs. 13305232°00
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Item . Holdings In Tons Value
(Type) Nos.

Holdingsin other depots.
Type ‘A’ . . . . . . 27743 316-447 Rs. 836092400
Type 'B’ . . . . . . 5918 51°982 Rs. 1344150°00
Type ‘G’ . . . . . . 4253 11439 Rs. 281789 00

1.26 As 1,89,563 fired cartridge cases of type ‘A’ (2142.062 tonnes)
were stored ap ammunition depot X’ and another 27.743 cases (316.447
tonnes) werc held in other depots, the Commiitee desired to know whether
these cases were reformable and if so. whether any time bound programme
had been drawn for reforming these cases. In reply, the Ministry of
Defence have stated:

“All the fired type ‘A’ cartg. cases stored in the Ammunition
Depot ‘X’ are not reformable. Consequently, to assess the
suitability or otherwisc of these cases for reforming, a Techni-
cal Team, consisting of an Officer each from Ordnance Factory
‘R’ and Inspectorate of Metals,. .. .visited the Depot in March
1980 and laid down norms for identification selection of these
cartridge cases for despatch to Factory ‘R’ for reforming.

The programme for the issue of reformable cartridge cases is as follows:

1982-83 1083-84 1984-85

30,000 Nos. 10,cco Nos.

40,000 Nos. .

1.27. The Committec desired to know the reasons for not transferring
the technical know-how developed by Ordnance Factory ‘R’ for reforming
fired cartridge cases to other ordnancc factories. The Ministry have
replied:—

“The question of transfer of technical know-how does not arise as
only the Ordnance Factory ‘R’ is equipped for manufacture of
type ‘A’ cartridge cases.”

1.28. Enquired as to why auction could not be held at the depots where
fired cartridge cases were lying instead of storing them at a central place,
the Ministry gave the following reasons:—

(a) to prevent deterioration in the open/tentage accommodation in
the forward depots;

(b) to relieve the congestion in Ammunition Depots and make
available storage space for service ammunition;

(c) as a safeguard against pilferage/theft:

(d) adequate covered accommodation was not available in other
depots;
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(e) to conveniently feed a particular ordnance factory when the
time came for reforming/reutilising; and

(f) to facilitate obtaining better prices at the time of auctions, if
need be.” ‘

1.29. However the Secreary, Ministry of Defence stated during evi-

dence that ‘currently. the surpluscs are being auctioned from wherever thev
are available.

1.30. One of the reasons given by the Ministry of Defence for
stocking fired cartridge cases centrally in Ammunition Depot ‘X’ was
to feed the Ordnance Fac'ory ‘R’ which was close to the depot. Since
Factory ‘R’ was interested in reformable type ‘A’ fired cartridge cases
only, the Committee wanted to know whe‘her the feas'bility of utili-
sation of these cases was explored before the issue of instructicns by

the Director of Ordnance Services in September, 1976. In their reply,
the Ministry of Defence stated:

“As per dec'sion arrived at in the meeting held in the Office
of JS(O) on 21-1-1972 disposal of fired cartridge cases
(type ‘A’) was stopped with a view to reforming or reutili-
sing these cases in fresh production. During the period
January 1972 to November 1976, till a decision to start re-
forming trials was taken in the 15th Raksha Utpadan
Board meeting (held on 25 & 26-11-1976), the feasibility
of utilisation of fired cartridge cases by various authorities
was explored at the highest level.”

1.31. According to the Ministry, the decision to stock fired cartridge
cases centrally at Ammunition Depot ‘X’ was taken (August 1976)
inter-alia to attract purchasers having capability to pay higher prices
for the bulk purchases in the auction. As stated by the Ministry
(September|November, 1981) the entire holding of 5449 tonnes of
fired cartridge cases valued at Rs. 13-14 crores with this Depot was,
however, now being auctioned through the DGS&D as no local bid-
ders would be capable of taking such huge tonnage. Since these
fired cartridge cases continued to accumulate for a period of more
than 7 years from 1973 onwards, the Committee enquired why it
was not considered expedient to dispose them of through DGS&D
prior to September-November, 1981. The Committee also wanted to
know the specific steps taken by the Ministry to liquidate the stock
of fired cartridge cases between1973 and 1981. In reply, the Ministry
of Defence have stated as under:

“The disposal of fired cartridge cases through DGS&D prior
to September-November 1981 was not considered because
of the following developments:
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The disposal of type ‘A’ fired cartridge ‘cases was stopped in
January 1972 with a view to reforming or reutilising these
cases in fresh production. Disposal of type ‘B’ & ‘C’ cart-
ridge cases was banned in March 1974 as negotiations were
being made to sell these cartridge cases to National Small
Industries Corporation. Consequent to this on 25 and 26th
November 1976 in the 15th Raksha Utpadan Board Meeting
it was decided that the DGOF would reform 500 cartridge
cases and also roll out an experimental batch of brass
sheets to ‘N’ specifications from these cartridge cases for a
trial] lot. For this purpose, the required quantity of car-
tridge cases type ‘A’ was supplied to Ordnance Factory ‘R’.

Since the progress on reforming and reutilising of cartridge
cases was slow, the matter was referred to Secretary (DP)
by Army Headquarters at an appropriate level and a meet-
ing was held on 12-1-1979 in the office of Joint Secretary
(F) during which Addl. DGOF stated that they planned
to produce approximate 90,000 cartridge cases in the next
year and based on this estimate approximate 1500 tonnes
of cartridge cases of type ‘A’ would be lifted by them
during the next year. On 1-2-1979 Secretary (DP) was
requested either to increase the rate of intake by DGOF
or alternatively dispose of a portion of silicon brass through
salvage. Simultaneously the DGOF was also requested
to nominate the factory where these cartridge cases were
to be despatched. Consequently. a decision was taken in
the production Review meeting held on 11-2-1980 that
DGOF should give guidelines for selection of reformable
type ‘A’ cartridge cases. )

Based on the above guidelines, the depots started selecting
reformable cartridge cases and despatching these to factory
‘R’ However, the final decision regarding disposal of
other ‘M’ cartridge cases (type ‘A’ non-reformable. type
‘B’ and type ‘C') was arrived at in the Secretary (DP)
meeting held on 21-7-1980 wherein it was ruled that the
silicon shells of tvpe ‘A’ which were being taken for re-
forming should onlv be kept aside and the balance scrap
should be disposed of in the normal way. Accordingly
instructions were issued by Army Headquarters on
25-8-1980 to all concerned to take necessary disposal action
on non-reformable ‘N’ fired cartridge cases.

It will be seen from above that right from the beginning the

matter was being progressed at the highest level for
early disposal of these cartridge cases.
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1.32 Asked whether the DGS&D has since been approa;ched for
auction of the balance stock valued at Rs. 13 to 14 crores held at
Ammunition Depot ‘X’, the Ministry have stated:

“DGS&D has since been approached for auction of balance
stock. Necessary DGS&D Forms A-I have been forwarded
to the DSD, Bombay, in October, 1981 and the case is
being actively progressed. An auction was conducted by
DSD, Bombay on 23-6-1982 for disposal of cartridge cases.
Nothing could be disposed of due to low bid by the bid-
ders. Further attempts will be made by DSD, Bombay to
dispose of the stock.”

133. The Committee desired to know whether the return was
more in auction or in disposal through tenders, In reply, the repre-
sentative of the Ministry stated in evidence:

“We have also made attempts to dispose of by tender and we
have observed that in the tenders the rates received are
lower than what we have obtained in the case of auction.”

1.34 Asked about the basis on which the reserve price for dispo-
sal of fired cartridge cases wags fixed, the DDG, DGS&D deposed:

“The rates given in the Economic Times and Financial Express
are taken into account. We also take into account other

factors like impurities, transporation etc. We give certain
discretion to the supervising team so that we may sell if

we get the rate within that limit.”

1.35 To a question whether the price obtained was somewhat lower
than the market price of ingots of brass or copper, the witness stated:

“Tt depends upon the individual items. In the case of cartridge
the most disturbing e'ement is silicon. It is very difficult
for the trade to separate silicon. The extraction cost is
very high...... We are getting about 15 to 20 per cent less

than price of the components.”

1.36 Regarding disposal of the fired cartridge cases the Secretary,
Ministry of Defence stated in evidence:

“..We have been followed up with the DGS&D regarding the
disposal of these accumulated cartridges. He has held a
number of auctions of late.”
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1.37 In this connection, the Deputy Director General, DGS&D
stated. .

“.. .there are three categories—types ‘A’, ‘B’ and ‘C’, Total
quantity was 7,51,818 out of which 3,92,818 have been dis-
posed of and 3,59,000 are under consideration. Now we.
have made already 8 attempts including one in tender, The
quantities already sold are those which were taken up in
the seven auctions. Apart from this in tender we have
got 1,53,000 and 1,34,000 numbers under consideration. We
are including the entire residual in the next auction in the

second week of January and let us hope that we will be
able to dispose of.”

1.38 Asked about the latest position regarding the sale of the re-

maining 3,59,000 fired cartridge cases, the Ministry have stated in a
note:

“Out of remaining 3,59,000 quantity of fired cartridge cases,
50,600 have been sold during January 1983 through public
auctions and the auction of for a further quantity of
1,58,000 has been planned for the 25th February, 1983. The
balance quantity of 62,400 Nos. is proposed to be auctioned
off in March 19383 alongwith the re cciions of the Febru-
ary, 1983 lot, if any.”

1.39. In para 1.29 of their 121st Report (5th Lok Sabha), the
Public Accounts Committee had recommended the setting up of a
Metal Bank or Clearing House so that it could be ensured that the
metal specially non-ferrous, rendered surplus or unfit for a particular
use in one organisation can be profitably utilised elsewhere wthout
being disposed of at a loss.” This recommendation was reiterated by
the Committee in para 2.43 of their 229th Report (5th Lok Sabha).
In Jenuary, 1978 the Ministry of Defence informed the Public Ac-
counts Committee that instead of a ‘Metal Bank’ a Central Coordi-
nation Committee had been constituted for coordination /disposal|
re-utilisation of scrap. The Coordination Committee had been direc-
ted to evolve a system for dissemination of necessary information
regarding availability of various kinds of scrap to serve the purpose
of ‘Clearing House’ and the committee would later on also take action
for setting up of Metal Bank (s), if considered necessary. Asked
about the latest position in this regard, the representative of the:
office of the Director General, Technical Development stated during
evidence:

“Thig suggestion was considered by the Secretaries Committee.
Due to the small surplus available and the cost involved in
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transport, storage etc. in setting up a metal bank, it was
felt that it was not feasible to set up -the metal bank In-
stead of that, they have decided to set up a Standing
Committee on Material Conservation, which went into all
the aspects of materal conservation, including scrap. A
study of this subject was entrusted to the National
Productivity Council, which had given the report on cop-
per, zinc, aluminium and lead. This report was accepted

and sent to the Government departments to take further
action in the matter.”

1.40 The Committee desired to know the total amount of scrap
available with the Ministry of Defence. The Secretary of the Mini-
stry stated during evidence:

“There are certain items which get disposed of without much
delay, because they have a ready market. There are
many other items which are difficult to dispose of and
tend to get accumulated for one reason or the other., We
have taken stock of it. We were rather disturbed "about
the large accumulations and we had made a recommenda-
tion to DGSD. We had a meeting on this. We had request-
ed that a Standing Committee should be set up. where
evervbody concerned should get represented. to monitor
the disposal of these accumulated stocks of various varie-
ties and to be sble to take a decision of what new methods
should be followed. how much discount in the book value
should be accepted for easy disposal and so on.”

1.41 Enquired about the stocks of scrap available ai the end of
the year 1981. the witness stated that ‘I do not have the exact figures
with me here but in terms of value it would be Rs. 50 crores. This
is the total value of all varieties of stocks to be disposed of.’

1.42 The Ministry of Defence have in a subsequent note inform-
ed the Committee that the Standing Committee on Conservation as
suggested by the Committee of Secretaries has been set un.  The
following are the terms of reference of Standing C‘ommntee on Mate-
rial Conservation:

“(a) To undertake or organise specialised studies on the pat-
tern of availability and consumption of industrial raw
materials and to evaluate production pructices for identi-
fying the industrial wastes which have  scope for re-
cycling and re-utilisation. These studics will be made by
utilising the services of organisations like National Pro-
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ductivity Council, Consultancy Organisations and manage-
ment institutes to the extent necessary,

(b) To recommend measures for segregation, processing and
- re-use of different categories of non-ferrous and ferrous
metal scrap and industrial wastes and to draw action plans

and guidelines for implementation.

(¢) To identify the requirement of technology and develop-
mental facilities for above purpose and to oversee the pro-
gress of their establishment.

(d) To draw up appropriate schemes for maximisation of the
efficiency of utilisation and to evolve norms of consumption
for different end-uses, and to promote inter-material sub-

stitution and development of alternative materials.

(e) To evolve a suitable machinery for collection of data and
dissemination of technical information on various aspects
of material conservation.

(f) To undertake specialised field studies on efficient utilisa-
tion of materials and for the development of improved

types of equipments for scrap and waste processing and
utilisation.”

1.43 Asked if the National Small Industries Corporation had been
approached in this regard, the Secretary. Ministrv of Defence replied:

“If you permit me to say, much of the accumulation that we
have referred to arose because of this thought that we
should go to the NSIC for disposal. The Government took
a view that this not a practical proposition. So, my sub-
mission is that the best experience is to keep the NSIC
out of it.”

1.44. The Audit para has brought to light a case of accumuiation of
a huge stock of about 5.449 tonnes of fired cartridge cases valuing Rs. 13
to 14 crores. Disposal action with regard to these cartridge cases was
delayed for over 7 years. The Committee find that three types of fired
cartridge cases of “M"” had been accumulating prior to September 1973
amd it was only. as late as August 1980 that decision was taken to dispose
of types ‘B’ and ‘C’ locally while reformable type ‘A’ cases were to be
sent direct fo factory ‘R’ by the various ammunition depots.

1.45 The Committee find that in 1972 the Director, Ordnance Ser-
vices took up with the Director General, Ordnance Factories the possibility
of utilisation of the silicon bearing cartridge cases for the manufacture of
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new cartridge cases and accordingly trials were conducted at Factory ‘P
during 14 April, 1972 to 19 October 1972. The AHSP however refused
to give ‘Carte Blanche’ for the use of silicon brass in the manyfacture of
various types of cartridge cases in use with the services. Even though
the preliminary trials had been successful from the manufacturing point
of view, the AHSP opined that permission could not be granted without
restrictions i.e., the process lines should be scrupulously kept separate to
avoid mix-up with other non-silicon bearing brass materials,

1.46. The Committee are surprise to note that more than two years
were taken in persuading the AHSP even to write to D.G.I. for further
trials of these cartridge cases. Thereafter the matter was discussed in &
meeting of the Raksha Utpadan Board on 25 and 26 November, 1976
when it was decided that trial manufacture of another type of cartridge
cases should be undertaken using silicon brass fired cartridge cases. These
cartridge cases were proof fired in 1978 and did not show any abnormali-
ty. Thus, about 6 precious vears were lost in carrving out the trials and
coming to some definite conclusions. This is very unfortunate.

1.47 'The Committee find that in March 1974, the Army Headquarters
issued instructions to all their Commands to suspend the disposal of the
fired cartridge cases of brass since the National Small Industrics Corpora-
tion had expressed their desire to purchase the same. Later, however, this
was not found to be a practical proposition. According to the Ministry,
much of the accumulation arose because of the decision to approach the
NSIC. The Committee consider that the matter should have been finalised
with the NSIC in a business-like manner. The Committee wouid like to
be apprised of the precise circumstances in which the negotiations with
the NSIC failed to materialize and why matters could not be settled speedily
through direct discussions.

1.48. In August 1976, the Director of Ordnance Services decided that
high calibre cases would be stored cenfrally in covered accommodation
at Ammunition Depot ‘X’. As a result of these orders, 5102 tonnes of
fired cartridge cases—Type ‘A’, ‘B’ and ‘C'—were back loaded and received
in Depot X’ during October 1976 to March 1978 after incurring an
expenditure of Rs. 4.13 lakhs on freight; handling etc. A further quan-
tity of 1719 tonnes of fired cartridge cases accumulated at this depot during
April 978 to September 1980 and an expenditure of Rs. 1.39 lakhs was
incurred on their backloading from various depots. According to the
Ministry, the decision to stock fired cartridge cases centrally in Ammunition
Depot ‘X’ was taken inter alia to attract purchasers having capability to
pay higher prices for the bulk purchases in auction. This expectation did
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not materialise as no local bidders capable of taking such buge tonnage
were forthcoming. The entire holding of 5,449 tonnes of fired cartridge
cases valued at Rs. 13-14 crores accumulated at the Depot was therefore,
now being sold through public auctions by DGS&D. Thus an expendi-
fure of Rs. 5.52 lakhs incurred on transporting these cartridge cases to
Ammunition Depot ‘X’ was rendered infructuous. The Committee consi-
der that due prudence was not shown by the authorities concerned in the
matter. As Ammunition Depot ‘X’ which was close to factory ‘R’ had
1o supply only type ‘A’ reformable cartridge cases to fatcory ‘R’ there was
no justification in sending all the fired cartridge cases without making sure
that buyers of such huge stock would be available locally.” The Com-
mittee would like to express their displeasure at this lapse on the part of
the Directorate of Ordnance Services and desire that suitable instructions
should be issued to obviate such lapses in future.

1.49. Another unfortunate aspect of the cases is that in May 1977 ins-
tructions were issued by the DOS to issue fired cartridge cases of types
‘B’ and ‘C’ to ordnance factories ‘P’, ‘Q’ and ‘R’ As it was known that
these cases contained silicon and the factories had no use for them, it is
surprising that such instructions should have been issued at all. The
DGOF naturally did not take any action in the matter. In February
1980 he stated categorically that these cartridge cases should be disposed
of in the normal manner. The Committee thus find that maiters were
allowed to drift unnecessarily for too long. The Committee do not see any
reason why disposal action at least with regard to types ‘B’ and ‘C’ cart-
ridge cases could not have been expedited and their stockpiling avoided.

1.50. The Committee were given to understand that the attempt made
Initially to utilise the fired cartridge cases direcfly in the ordnance factories
by re-melting and using for fresh manufacture did not yield any positive
results. However, the reforming of fired cartridge cases of type ‘A’ only
was successful. The work was entrusted to factory ‘R’ where a type ‘A’
cartridge case shop was set up as a new project. Though the plant was
installed in February 1978, it became fullv operational only during 1979,
Out of 1,05,845 numbers of fired cartridge cases received in factory ‘R’
during 1976-77 to 1982 (upto August 1982) 49.896 cases were reformed
and accepted; 24,948 reiected and 31,001 cases were in hand for reforming
as on 15 September 1982. The Commitfee would urge that the halance
stock should be reformed as quickly as possible and no accumulation of
such cases should be permitted in future.

1.51. The Committee find that against the capacity of the plant of
producing 60,000 new cartridge cases per annum, the actual performance
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was only 7000 in 1978-79. It increased to 39,600 in 1979-80 and further
to 50,450 in 1980-81. However, there was a sharp slide back in 1981-82
when it came down to 25050. In 1982-83 the outturn was only 27,210
upto December 1982. The Committee would like the Ministry to take
effective steps to remove the constraints in fuller utilisation of the produc-
tion capacity in factory ‘R’ so that the capaciy is fully utilised and the
heavy investment of Rs. 624 lakhs (estimated) yields adequate return.

1.52. The Ccmmittee observe that 189563 fired cartridge cases of
type ‘A’ are stored at ammunition depot ‘X’ and another 27743 cases held
in other depots. The programme for the issue of reformable cartridge
cases is 40,000 in 1982-83; 30,000 in 1983-84 and 10,000 in 1984-85.
The Committee urge that the reformable cartridge cases should be segrega-
ted without delay as per the guidelines laid down by the Technical Team
in March 98 and the non-reformable cartridge cases disposed of urgently.

1.53. During evidence the Deputy Director General, Supplies and
Disposals stated that “in the  cartridge cases most disturbing element
is silicon. It is very difficult for the trade to separate silicon. The extrac-
fion cost is very high.” The Committee observe that out of a total sock
of 751818 fired cartridge cases. 392818 had been disposed of by Decem-
ber 1982: another 50600 cases were sold in auction in January 1983
and the balance quantity was proposed to be auctioned shortly. As the
trade is also separating silicon from brass after purchasing the fired cartridge
cases from the Ministry of Defence, the Committee recommend that R&D
Organisation of the Ministry should take up this task of finding oul a
quick and cost effective method of separation of silicon from brass so that
precious metals may be utilised more profitably and the surplus, if any.
sold at better prices.

1.54. In para 1.29 of their 121st Report (S5th Lok Sabha) the Com-
mittee had recommended setting up a sort of Metal Bank or Clearing
House so as to ensure that the metals specially non-ferrous rendered sur-
plus or unfit for a particular heuse in one organisation can he profitably
utilised elsewhere without being disposed of at loss. The Committee
reiterated this recommendation in para 2.43 of their 229th Report (Sth
Lok Sabha). The Ministry of Defence informed the Committee (January
1978) that instead of a Metal Bank, g Central Coordination Committee
had been constituted for coordination/ disposal/re-utilisation of scrap. The
Coordination Committee was directed to evolve a system for dissemination
of necessary informaion regarding availability of various kinds of scrap
to serve the purpose of Clearing House and that Committee would later
on also take action for setting up of a Metal Bank_ if considered necessary.
The Committee have now been informed that the above suggestion was
considered by the Committee of Sccretaries. Due to small surplus avail-
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- able and the cost involved in transportation, storage, etc., in setting up a
Metal Bank, the proposal was not found feasible, Instead it has been
decided to set up a Standing Committee on Material Conservation to go
into all aspects of material conservation including scrap. At least Rs. 50
crores worth of scrap was stated to be lying in various defance installations
as at the end of the year 1981. The Committee trust that the Standing
Committee on Material Conservation would be able to recommend measur-
es for early segregation, processing and re-use or sale of the different
types of metal scrap generated by the ordnance factories and other defence
establishments so as to facilitate their disposal/utilisation in the hest possi-
ble manner.

NEw DELHI, SATISH AGARWAL
April 22, 1983. Chairman
Vaisakha 2, 1905 (§), Public Accounts Committee
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Statement of Observations and Recommendations

Para

Ministry concerned observation/Recommendation

2

3

1.44

1 45

Ministry of Defence

do.

4

The Audit para has brought to light a case of accumulation of a bhuge
stock of about 5,449 tonnes of fired cartridge cases valuing Rs. 13 to 14
crores. Disposal action with regard to these cartridge cases was delayed
for over 7 years. The Committee find that three types of fired cartridge
cases of “M” had been accumulating prior to Sepicmber 1973 and it
was only as late as August 1980 that decision vas teken to dispose of
typcs ‘B’ and ‘C’ locally while reformable type ‘A’ cases wére to be sent
direct to factory ‘R’ by the various ammunition depots.

The Committee find that in 1972 the Director, Ordinance Services
.took up with the Director General, Ordnance Factories the possibility
of utilisation of the silicon bearing cartridge cases for the manufacture of
new cartridge cases and accordingly trials were conducted at Factory ‘P’
during 14 April, 1972 to 19 October 1972. The AHSP however refused
to give ‘Carte Blanche’ for the use of silicon brass in the manufacture
of various types of cartridge cases in use with the services. Even though
the preliminary trials had been successful from the manufacturing point
of view, the AHSP opined that permission could not be granted without
restrictions i.e. the process lines should be scrupulously kept separate to
to avoid mix-up with other non-silicon bearing brass materials.

N
N
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1.48

Ministry of Defence

do,

do.

The Committes are surprised to note that more than two years were
taken in persuading the AHSP even to write to D.G.I. for further trials
of these cartridge cases. Thereafter the matter was discussed in a meet-
ing of the Raksha Utpadan Board on 25 and 26 November, 1976 when
it was decided that trial manufacture of another type of cartridge cases
should be undertaken using silicon brass fired cartridge cases. These
cartridge cases were proof fired in 1978 and did not show any abnor-
mality. Thus, about 6 precious years were lost in carrying out the trials
and coming to some definite conclusions, This is very unfortunate.

The Committee find that in March 1974 the Army Headquarters issued
instructions to all their Commands to suspend the disposal of the fired
cartridge cases of brass since the National Smal] Industries Corporation
had expressed their desire to purchase the same. Later, however, this
was not found to be a practical proposition, According to the Ministry,
much of the accumulation arose because of the decision to-approach the
NSIC, The Committee consider that the matter should have been finalized
with the NSIC in a business-like manner. The Committee would like to
be apprised of the precise circumstances in which the negotiations with
the NSIC failed to materialize and why matters could not be settled
speedily through direct discussions.

In August 1976, the Director of Ordnance Services decided that high
calibre cases would be stored centrally in covered accommodation at
Ammunition Depot ‘X’. As a result of these orders, 5102 tonnes of fired
cartridge cases—Types ‘A’, ‘B’ and ‘C’ — were back loaded and received
in Depot ‘X’ during October 1976 to March 1978 after incurring an ex-
penditure of Rs. 4.13 lakhs on freight; handling etc. A further quan-

~ e——

114



1.40

—do, —

tity of 1719 tonnes of fired cartridge cases accumulated at this depot
during April 1978 to September 1980 and an expenditure of Rs, 1.39
lakhs was incurred on their back-loading from various depots. According
to the Ministry, the decision to stock fired cartridge cases centrally in
Ammunition Depot ‘X’ was taken inter-alia to attract purchasers having
capability to pay higher prices for the bulk purchases in auction. This
expectation did not materialize as no local bidders capable of taking such
huge tonnage were forthcoming, The entire holding of 5,449 tonnes of
fired cartridge cases valued at Rs. 13-14 crores accumulated at the Depot
was therefore, now being sold through public auctions by DGS&D. Thus
an expenditure of Rs. 5.52 lakhs incurred on transporting these cartridge
cases to Ammunition Depot ‘X’ was rendered infructuous. The Commit-
tee consider that due prudence was not shown by the authorities concer-
ned in the matter. As Ammunition Depot ‘X’ which was close to factory
‘R’ had to supply only type ‘A’ reformable cartridge cases to factory ‘R’
there was no justification in scnding all the fired cartridge cases without
making sure that buyers of such huge stock would be available locally.
The Committee would like to express their displeasure at this lapse on
the part of the Directorate of Ordnance Services and desire that suitable in-
structions should be issued to obviate such lapses in future.

Another unfortunate aspect of the cases is that in May 1977 instruc-
tions were issued by the DOS to issue fired cartridge cases of types ‘B’
and ‘C’ to ordnance factories ‘P, ‘Q’ and ‘R’. As it was known that
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these cases contained silicon and the factories had no use for them, it is
surprising that such instructions should have been issued at all. The
DGOF naturally did not take any action in the matter. In February
1980 he stated categorically that these cartridge cases should be disposed
of in the normal manner. The Committee thus find that matters were
allowed to drift unnecessarily for too long. The Committee do not see
any reason why disposal action at least with regard to types ‘B’ and ‘C
cartridge cases could not have been expedited and their stockpiling
avoided.

The Committee were given to understand that the attempt made initi-
ally to utilise the fired cartridge cases directly in the ordnance factories
by re-melting and using for fresh manufacture did not yield any positive
results. However, the reforming of fired cartridge cases of type ‘A’ only
was successful. The work was entrusted to factory ‘R’ where a type ‘A’ cart-
ridge case shop was set up as a new project. Though the plant was in-
stalled in February 1978 it became fully operational only during 1979.
Out of 105845 numbers of fired cartridge cases received in factory ‘R’
during 1976-77 to 1982 (upto August 1982) 49,896 cases were reformed
and accepted: 24,948 rejected and 31,001 cases were in hand for reform-
ing as on 15 September 1982. The Committee would urge that the
balance stock should be reformed as quickly as possible and no accumu-
lation of such cases should be permitted in future,

The Committee find that against the capacity of the plant of produc-
ing 60,000 new cartridge cases per annum, the actual performance was
only 7,000 in 1978-79. It increased to 39,600 in 1979-80 and fur-
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ther to 50,450 in 1980-81. However, there was a sharp slide back in
1981-82 when it came down to 25050. In 1982-83 the turn-turn was

only 27,210 upto December 1982. The Committee would like the Minis-.

try to take effective steps to remove the constraints in fuller utilisation of

the production capacity in factory ‘R’ so that the capacity is fully utilised:

and the heavy investment of Rs. 624 lakhs (estimated) yields adequate
return,

The Committee observe that 189563 fired cartridge cases of type ‘A’
are stored at ammunition depot ‘X’ and another 27743 cases held in
other depots, The programme for the issue of reformable cartridge cases
is 40.000 in 1982-83; 30,000 in 1983-84 and 1000,000 in 1984-85
The Committee urge that the reformable cartridge cases should be segre-
gated without delay as per the guidelines laid down by the Technical
Team in March 1980 and the non-reformable cartridge cases disposed of
urgently.

During evidence the Deputy Director General, Supplies and Disposal
stated that “in the...cartridge cases most disturbing element is silicon.
it is very difficult for the trade to separate silicon. The extraction cost is
very high.” The Committee observe that out of a total stock of 751818
fired cartridge cases. 392818 had been disposed of by December
1982: another 50600 cases were sold in auction shortly. As the trade is
balance quantity was proposed to be auctioned shortly. As the trade is
also separating silicon from brass after purchasing the fired cartridge
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cases from the Ministry of Defence, the Committee recommend that
R&D Organisation of the Ministry should take up this task of finding out
a quick and cost effective method of separation of silicon from brass so
that such precious metals may be utilised more profitably and the surplus,
if any, sold at better prices.

In para 1.29 of their 121st Report (5th Lok Sabha) the Committee
bad recommended setting up a sort of Metal Bank or Clearing House so
as to ensure that the metals specially non-ferrous rendered surplus or
unfit for a particular house in one organisation can be profitably utilised
elsewhere withoui being disposed of at loss. The Committee reiterated
this recommendation in para 2.43 of their 229th Report (5th Lok Sabha).
The Ministry of Defence informed the Committee (January 1978) that
instead of a Metal Bank, a Central Coordination Committee had been
constituted for coordination|disposal're-utilisation of scrap. The Co-
ordination Committee was direc’ed to evolve a system for dissemination of
necessary informmation regarding availability of various kinds of scrap to
serve the purpose of Clearing House and that Committee would later on
also take action for qettmg up of a Metal Bank, if considered necessary.
The Committee have now’been informed that the above suggestion was
cousidered by the Committee of Secretaries. Due to small surplus
available and the cost involved in transportation storage, efc. in setting
up a Metal Bank, the proposal was not found feasible. Instead it has
been decided to set up a Standing Committee on Material Conservation
to go into all aspects of material conservation, including scrap. At least
Rs. 50 crores worth of scrap was stated to be lying in various defence
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tion in the best possible manner.

4

installations as at the end of the year 1981. The Committee trust that
the Standing Committee on Material Conservation would be able to re<
commend measures for early segregation, processing and re-use or sale of
the different types of metal scrap generated by the ordnance factories
and other defence establishments so as to facilitate their disposal/utilisa-
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